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CENTPAL 1'DMJNISTOATIVE TRIBLN~L 1'11.AHA.BAD BENCh -- --

hJJahabad ~his the 13th day of July 2000. 

Original~ppJ icati C"n_No· 989 9_! 1997· 

Hon' bJ e Mr • F .P ·l< • Tr 1 vedi, Vice chairman• 

Hon'b!~~!...: S· Dayal, ~dministrative Me~ro 

1 • Pad ha t·1ohan Singh 
peti r ed Office su?? ri ntendent Gr • II 

Under Chief canmerciaJ Manager, 
North Ecstern Pailway, 
Gorakhpir • 

'Retire d on 31 ·l ·91 • 
p/c Mc.hal la-~ohaddi r:ur 
Behind MohaddiPJr Post Cffice:- , 
District: GorAkhµJ r ( u . p .) 

2 • Bhanu Pr.atap Gu pta, 
peti red Of £ice St:. peri nte ndent Grade I 
U'1·.-;·...,r Crief C....mMt:rc.l.al I-tanager, 
North Eastern Railway, 
Gorakh.PJ r • 

~eti red en 31 .7 .94 • 
Flo Mohalla-Bilc:-ndPJr Kasia Pead, 
Bet-.i nd Yadccv Bes tr a J y, 
Gora khµi r( u .p .) 

3 • Lali t t-1ohan , 
Re ti red Office superintende nt Grade II, 
Under Chief c anmercial Monager, 

Nert ~ Eastern ~ailway, 
GorakhPJr • 

Peti r ed e n 3 0 ·11 090 • 
~/o Hoose No. c /130 -2ss 
GuJc;b Batika Jail ~cad, 
Moh a J J a: Shah p..i r, 
GorakhPJr ( u .P .) 

• • • • • • • • ·~PPlicants 

cl~ Sri~ .p . S r ivastava 

1 • 

Wrsus 

Union of Indi a thrrugh 
Chairman Railway Board , 
'Raj 1 Bhawan , 
New Delhi· 

The General Manager, 
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North Eastern Railway, 

Gorakhpur . 

C/R Sri A . K. Gaur. 

ORDER 

0,A , 989/ 97 -~ 

• .••••. Respondent s 

]y Hon 'b l e Mr . ,S. Dayal, Administrative M embe r, 

This a pp lication has bee n filed under section 1 9 

of Centra l Administrative Tribu nals Act 1 985 , for setting 

aside the i fllpugned order iss ued by the Railway B oard i.e . 

r e sponde nt no. l vide l ette r dated 25 .1. 96 . A direction 

has also been sought ·to the respondents to give the 
. . pa.y 

be nefit o f st epping ui:y' 6 f t he a pp licants, in r e lati on 

to their j uniors i.e . Ganga Prasad Mishra and ~1ohd • 
• 

Hafee z Khan. 

2 . The c ase of the a p~ lica nt s is that they we re 

working as Upper Divis i on Cle r k in the pay sca l e of 

Rs. 330-560/- w .e • f. 26 .6 . 85 and were granted spec ia 1 

pay of Rs . 35/- pe r month $ They v•ere promoted as 

Head Clerk gr ade Rs. 425-?CO/- against cadre restructur4 

ing in the Ministrial cadre with retrospective effect. 

The a pp lica nts "''e r e not allowed the benefit of specia l 

pay of Rs. 'SJ/- which they were getting on the crate of 

the orde r of promotion for the purpose of fixtat ion of 

the ir pay on promotion as Head Cle r k in the scale of 

R·s. 425-700/- (RS). They c ! a i med that t r eir Juniors 

namely Sri Ganga Prasad Mish r a and Mohd. Hafeez Khan 

who we r e pr omoted to the p ost of Head Cle rk much after 

th e date 'bhe a pp lica nts we r e promoted and v•ho v-1e re 

drawing l esser pay t han the app licants as upper 

Divis ion Clerks were howeve r, allowed the bene fit of 

~~pee ia 1 pay of Rs. -:r5/-. As a r esu lt t he ir pay was 
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fixed @ Rs. 1640/- per month in the year 1986 viz-a-viz 

the a pp lic ants whose pay 1A1as fixed as Rs. 1560/.,pe r 

month. 

3 . The applicants have placed their claim on the 

basis of l e t te r no. E(P&A)II/90/FP-II daterl 1~6-1 990 of 

the Railway Board. It has been de cided by the Ministry 

of Railways in th i s l e tte r that the fixtat i on by stepp ing 

up of pay ma y also be g iven on adh oc promotion provided 

that the adhoc promotions of the senior and juniors 

pe r sons are followe d by thei.ir r egular promotions without 

break . The pay of the senior person, in such cases, 

was t o be stepped dp from the date of occurrence of the 

anomaly i.e., from the da t e of promotion of the junior . 

The l e tter rea ds a s follovJs :-

Sub :-Stepp ing up of pay of Senior s with reference 

to juniors rl r awing mor e pay. 

Attention is i rivited t o Ministry of Railway's 

l ette rs Noo FC-III/ROP/1/46 dated 5th October, 1976, 

wherein it v1as decided, irr. consultati on with the 

Ministry of Financ e , that' be nefit of st epping up of 

pay may also be qive n on ad-hoc promotion pr ovide d 

th a t the ad-hoc promotions of t he s e nior a nd junior 

pe r sons are f o llO\-•e d by th eir r egula r promotions without 

bre ak . The p~y of th e se nior p~rson, in such cases, 

was to be ste r ned up from the date of occurre nce of 

the anomaly . e , from the date of promotion of the 

junior a nd r"lOt from the da t e of r egularisation of his 

promotion. 

2. The above matt9r has since bee n r econsider ed 

\Jn consulta tion with the depa rtme nt of Per sonnel and 
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Training and it has been decided that the benefit of 

stepping up of the pay of Seniors wi th r Pference to 

th a t of juniors should be a l lov1e d only in cases whe r e 

the promot i ons ar e on a regular basis. 

3. The instructions conta ined i n Board •s letter 

dated 5th, October, 1976 may ther e fore be treated as 

withd r awn. 

4. This issues i n consulatati on with the Finance 

Di r ectorate of the Mi1 istry of Railways . 

5 • The l earned counsel for the applicant has a lso 

p laced r e liance on the orde r of Principa l Bench in O.A. 

No . 371 / 91 dated 08 .03.1996 in which unde r similar 

circumstanc e s st epping up of pay of seniors in relation 

to the pay of their juniors ha s bee n allov.•ed. 

6 . It is not dispute d that the a pp li ca nts were 

getting special pa y ori the da.te of the ir promotion. 

It i s also not denie d that hiqhe r pay was fixed in t he 

c ase of their juniors only on ace ount of the ir drawa 1 , 

of specia l pay v.•it h effect from t he date their pay 

was fixed. It is not denied that the app lica nts were 

gra nted regular promotion. 

7 . We ,the r efor e , a llow th e r e lief of stepping up 

of pay to the arp lica nt s in relation to their juniors 

Sri Ganga Prasarl tllishra a nd Mohd. Hafeez Khan \.\1 ith 

effect f rom the date the pa ,, of their juniors became 

higher. 1he pension of the aPrlicants shall a lso be 

refixe d aft er pay is fixed accor diriq ly. This shall be 

carried out within 3 months from the date of receipt of 

this order . 
8 . There shall be no order as to costs. 

Vice - Chairma 1 

/Nee lam/ 
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